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Nippon LifFe India Asset Management Limited FINANCIAL EXPRESS

(Formerly known as Reliance Nippon Life Asset Management Limited)
(CIN - L65910MH1995PLC220793)
Registered OFffice: 4th Floor, Tower A, Peninsula Business Park, Ganapatrao Kadam Marg,

Lower Parel (W), Mumbai - 400 013. Tel No. +91 22 6808 7000 « Fax No. +91 22 6808 7097 o . . Government of In(.:ha Invitation for submission of a Scheme of Compromise or Arrangement
Email: investorrelation@nipponindiaim.com Website: https://mf.nipponindiaim.com il Mlnlstry of Heavy Industries (MHI) under Section 230 of the Companies Act, 2013 for
WL ITETE e 3 4 a E ' ey
1. Extract from the Unaudited Consolidated Financial Results of Nippon Life India ] R?quest for P_roposal (RFP) Shrenuj & Company Limited (In Liguidation)
Asset Management Limited for the quarter and half year ended September 30, 2021 Production Linked Incentive (PLI) Scheme Registered Office: 405, Dharam Palace, 100-103, N S Patkar Marg, Mumbai- 400007
(Rs.in crore except per share data) Natl?nal Programme on Advanced Motice for Insiation |'|:|rSuMHs:ﬁ;gjﬂsgcﬂ;ﬁﬁﬁE:m.ﬁ.rranganmnlunﬂarSBﬂunn
. Chemistry Cell (ACC) Battery Storage 230 of theCompanies Act, 2013 for Shrenuj & Company Limited (presently in Liguidation under
SL Particul Quarter Ended HalFyear Ended y il 4
. articutars y . the Insahency & Banknupley Code, 2006) from its Membars of ary Class of hem, its Cragions
No. 30-Sep-21 30-Sep-20 | 30-Sep-21] 30-Sep-20 MHI Government of India has released RFP for or any Class of tham.
Unsudited Unaudited | Unaudited Unaudited inviting bidders under the PLI Scheme for setting Shrenuj & Company Limited {SCL} was incorparated on 13" Apri, 1962 The company was the firs
up manufacturing facilities for _National e A e
Total Revenue frrom Operations 327.87 258.66 630.14 491.78 Programme on Advanced Chemistry Cell (ACC) gjﬁg#ﬂﬂmmdﬂfmmjl:ﬂmpgnyL|mmnagg|guu|}3[ﬂngmmlﬂumm palshed damond
2. | Net Profit / (Loss) for the period| 282.80 190.96 518.83 390.63 Battery Storage in India, with a total cutdiamonds through heir business unit Trapez several ofwhich are patented,
(before Tax, Exceptional and/or : : : Interestad Members of SCL or any Class of them, its Creditors or any Class of them, wha are
Extraordinary items) manufacturi n.g capacity of 50 Glga Watt Hour aligibike undar tha Companies Act 2013, the Insohvency & Bankrugtey Coda, 2016 and any othar
(GWh) an_d with an outlay of Rs. 18,100 crore. applicable laws, may submit 3 Scheme of Compromise of Arangement to the undersigned by
3. | Net Profit / (Loss) For the period 282.80 190.96 518.83 390.63 The detailed document can be accessed on: biedh, amail (Password Prolected Fila) and by way of a saaled envalopa, a1 the armail ids and
before Tax (after Exceptional . : : ! address mentioned below, The Scheme should be submitted |atest by Friday, 26.11.2021. For
and/or Extraordinary items) https.//eprocure.gov.m/eprocure/app vide No: any further information or clarfication, you may please reach oula? aoi shranu]@gmail. com
0 I;(OS);ZO |9-KE|( |958; ) Placa: Mumbai sd-
4. | Net Profit / (Loss) for the period 213.72 145.31 395.26 301.61 Deputy Director, MHI Date: 27.10.2021 Mr. Brijendra Kumar Mighra
i iquidatar
after Tax (aFter_ Exceptlonal MHI has already notified PLI Scheme for Automobiles and| In the matter of Shrenuj and .::.;.-m.amumued
and/or  Extraordinary items) L ‘ il W
. y Auto components https://dhi.nic.in/ IBBI Registration Mo.; IBBUIPA-DD2/P-NO0109:2017-1810257
attributable to owners of the DAVP 18101/11/0001/2122 Address: Waterfall Insolvency Professionals Pt. Lid, 1221, Maker Chamber V,
Company Mariman Point, Mumbsi- 200 021 Email ID: eai shrenuj@gmail com
5. | Total Comprehensive income| 214.64 145.35 394.08 300.89 — R —
for the quarter attributable to THE ANUP ENGINEERING LIMITED
owners of the Company CIN: L29306GJ2017PLC099085
. e Regd. Office: Behind 66 KV Elec. Sub Station, Odhav Road, Ahmedabad-382415
6. | Share Capital 620.59 612.47 620.59 612.47 Aﬂu Tel. No: 079-22870622; Fax No: 079-22870642; Website: www.anupengg.com; Email: Investorconnect@anupengg.com
= 7 Earnings per Share (Basic & Diluted p EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED 30™ SEPTEMBER 2021
' Rs. in Lakhs except per share data
(Face Value of Rs. 10/- each)
ST, Particulars Quarter Ended Half'Year Ended Year Ended
(i) Basic(Rs.) 3.44 2.37 6.37 4,92 No. 30.09.2021 | 30.06.2021] 30.09.2020 | 30.09.20217 30.09.2020 | 31.03:2021
(ii) Diluted (Rs.) 3.37 234 6.25 4.87 Unaudited Unaudited Unaudited Unaudited Unaudited Audited
1| Total'Tncome from Operations 8964.16 5239.24 8750.87 14203740 11845.97 28268.39
2. Extract from the Standalone Financial Results of Nippon Life India Asset 2 | Net Profit for the period (before Tax, Exceptional and/or Extraordinary items) 203271 98258 1648.73 3015.29 232984 6146.50
Management Limited for the quarter and half year ended September 30, 2021 37| Net Profit for the period before tax (after Exceptional and/or Extraordinary items) 203271 982.58 1648.73 3015.29 2329.84 6146.50
(RS in crore except per share data) 4~ Net Profit for the period after tax (after Exceptional and/or Extraordinary items) 1574.08 789.76 1166.47 2363.84 1686.32| 5352.32
’ Ptp 5| Total Comprehensive Income for the period [Comprising Profit for the period (after 157358 789.27 116415 2362.85 1681.68 5350.3%
SL Particulars Quarter Ended Half year Ended tax) and Other Comprehensive Income (after tax)]
N ’ 6 | Paid up Equity Share Capital 988.12 985.12 1020.82 988.12 1020.82 983712
o 30-Sep-21 | 30-Sep-20 | 30-Sep-21 | 30-Sep-20 7| Reserves as shown in the Audited Balance Sheet 3273T.79
Unaudited | Unaudited | Unaudited| Unaudited 8| Earnings Per Share (of Rs. 10/-€ach) Basic - (Rs.) 15.97 8.03 11243 2400 16.53 5251
i Diluted T (Rs.) 15.88 7.95 11.30 23783 16.38 52.11
1. | Total Revenue from Operations 304.00 240.51 584.94 455.92 Notes: (IJ The above consolidated financial results have been prepared in accordance with Indian Accounting Standards as prescribed under section 133 of the Companies Act 2013 read
- with Rule 3 of the Companies (Indian Accounting Standards) Rules, 2015 as amended from time to time. (2) These financial results which have been subjected to review by the Auditors of
2. | Profit before tax 265.75 185.62 455.12 378.05 the Company, were reviewed and recommended by the Audit Committee and subsequently approved by the Board of Directors at their meeting held on October 26, 2021 in terms of
3. | Profit after tax 200.39 140.58 371.69 290.24 Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulation 2015. The Statutory Auditors have expressed an unqualified opinion. (3) The Group's business
— activity falls within a single operating business segment of Engineering products. (4) The Group has considered the possible effects that may result from COVID-19 in preparation of these
4. | Total Comprehensive income 201.33 140.61 370.57 289.52 consolidated financial results including recoverability of its assets comprising Property, Plant and Equipment, Intangible Assets, Trade Receivables, inventory and other assets. In

developing the assumptions relating to future uncertainties in the economic conditions due to COVID-19, the Group has considered internal and external information up to the date of

3. The above is an extract of the detailed format of Financial Results filed with the Stock approval of these consolidated financial results including economic forecasts and expects that the carrying amount of these assets are recoverable. The impact of the global health

Exchanges on October 26, 2021 under Regulation 33 of the SEBI (Listing obligations and pandemic may be different from that estimated as at the date of approval of these consolidated financial results. (5) The Parliament of India has approved the Code on Social Security,
Disclosure Requirements) Regulations, 2015. The full fFormat of the Financial Results are 2020 (the Code) which may impact the contributions by the Group towards provident fund, gratuity and ESIC. The Code has been published in the Gazette of India. However, the effective
available on the company website, https://mf.nipponindiaim.com/ and on the websites of date has not yet been notified. The Group will assess the impact of the Code when it comes into effect and will record related impact, if any, in the period the Code becomes effective. (6)
the Stock Exchange(s) i.e. www.bseindia.com and www.nseindia.com. The Company has decided to exercise the option permitted under section 115BAA of the Income-tax Act, 1961 for the year 2019-2020 as introduced by the Taxation Laws (Amendment)

Ordinance, 2019 which was subsequently converted into an Act, at the time of filing return of income during the year ended March 31, 2021. Accordingly, the Company has recognised

For Nippon Life India Asset Management Limited provision for income taxes based on the rate prescribed in the aforesaid section. Further, management reviewed current tax and the components of deferred tax assets/ liabilities leading

(Formerly known as Reliance Nippon Life Asset Mar)agement Limited) to a reassessment of its estimates compared to earlier periods. Such re-measurement and change in rate of tax resulted in one-time tax credit of Rs. 443.03 Lakhs for the year ended
Date: October 26, 2021 Nilufer Shekhawat March 31, 2021. (7) The Board of Directors, at its meeting held on February 10, 2021, approved Buyback of the Company’s fully paid-up equity shares of face value of Rs. 10/- each from
Place: Mumbai Company Secretary & Compliance Officer the eligible equity shareholders of the Company other than Promoters, members of Promoter Group and persons in control of the Company, at a price not exceeding Rs. 800/- per equity

share (Maximum Buyback price), for an aggregate amount not exceeding Rs. 25 Crores (Maximum Buyback size), payable in cash from the open market route through the stock exchange
mechanism under the Companies Act, 2013 and SEBI Buyback Regulations. The Buyback commenced on February 24, 2021 and closed on March 15, 2021. Up to March 31, 2021, the
Company has bought back 3,87,850 equity shares at an average price of Rs. 642.50 per equity share for an aggregate consideration of Rs. 24.92 Crores excluding Transaction Costs. All the
shares bought back have been extinguished as per the records of the depositories. (8) During the quarter, the Company has issued 30,000 equity shares (quarter ended June 30, 2021:

PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT OF 20,000 equity shares; quarter ended September 30, 2020: 8,741 equity shares, Year ended March 31, 2021: 19,482 equity shares) under the Employees Stock Option Scheme. (9)
MEENAKSHI EHTEHPH'EEE LIMITED Standalone Information: Rs. in Lakhs
Corporate Identification Number: L51102TN1382PLC009711; Particulars Quarter Ended Half Year Ended Year Ended
Registered Oflce: Porton Mo F, Old Mo.24, Mew Mo, 45, Venkata Malsiry Streat, Mannady, Chennal = 800 001, Tamil Naduy, India; 30.09.2021 30.06.2021 | 30.09.2020 | 30.09.2021 30.09.2020 31.03.2021
Contact Details: (44 - 4564 4050, Website: www melnbfc.com: Email 1D: Bvesior® melnbfc.com; Unaudited Unaudited Unaudited Unaudited Unaudited Audited
This Pre-Offer Advertisernant cum Comigendum to the Detailed Public Statemend (“Advertisement”) is being issued by CapitalSquare Revenue 3981.59 5256.59 8/50.87 14238.18 11845.9/ 28285.74
Advisors Private Limited (“Manager to the Offer™), for and an behalf of Mr. Sajeeth Mohammed Saim (“Acquirer 17), Kr. Disola Jose Profit before Tax 2050.41 1000.67 1649.08 3051.08 2330.24 6170.61
Koodaly (“Acquirer 27), and Mr. M L Johny (*Acquirer 3") pursuant 1o the provisions of Regulation 18 (7) of the Secunties and Exchange Profit after Tax 1591.78 807.85 1166.82 3399.63 1686.72 5376.43
Bogrd of India { Subsiantial Acquisstion of Shares and Takeovers) Regulations, 2011, as amended (“SEBI{SAST) Regulations”). in respect Other C R I B Toft 050 049 537 099 76 198
of the Open Offer to acquire up 1o 32.24,000 (Thirty-Two Lakhs and Twenty-Four Thousand) fully paid-up equity shares of $10.00- (Rupees Tor elrc ompreh ensive | ncome/(ftossi net of tax) 15(91' 2; 8(07 36) 11(64 5‘; 23(95 Gti 16(82' 0; 53(74 4;
Ten Ordy) (“Equity Shares™) each representing 26,007 (Twanty-Six Percent) of the total paid-up Equity Share capital and voting share otal Lomprehensive Income atter tax : . : . : :
capital of Meenakshi Enterprises Limited (“MEL” or the “Target Company”), at price of ¥3 50/~ {Rupees Nine and Fifty Paisa Only) per (10) Previous period tigures have been regrouped/ re-classitied, wherever necessary, to confirm to current period's classification.
Equity Share, payable in cash ("Offer Price”), The above is an extract of the detailed format of quarterly and half yearly Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and
This Advertisement is 1o be read in conjunction wilh the Public Announcement dated Friday, July 16, 2021 (“PA") the Detalled Public Disclosure Requirements) Regulations, 2015. The full format of the Quarterly and half yearly Financial Results are available on the Stock Exchange websites at www.bseindia.com and
Statement dated Tussday, July 20, 2021, which was published on Wednesday, July 21, 2021, in Financial Express (English daily) (Al India www.nseindia.com and on the company’s website www.anupengg.com. o
Edition), Jansatta (Hindi daily) (All India Edition), Dihna Masu (Tamil dally) (Chennai Edition), and Mumbai Lakshadweap (Marathi daly) For The Anup Engineering Limited
(Murmibai Edition) (“DPS™); Place: Altll:nedabad Sanjay S. Lalbhai
1. Offer Price: Tha Offer Price is £9.50\- (Fupees Nine and Fifty Palsa Only) payable in cash; Date: 26™ October 2021 Chairman

DIN: 00008329

2. Recommendations of the Committee of Independent Directors: The Committes of Independent Directors of the Target Comgany
(ZIDC"") have opned tat fue Offar Prica of 8500 (Hupeas Nina and Fifty Paisa Only) per Equity Share & fair and reasonable in accondance
with SEBI {SAST) Regulations, Further, the Recommendations of 100 dated Monday, Oclober 25, 2021, was published on Tuesday,
Octobear 26, 2021 in the same nawspapess in which the DPS was publishad;

3. This Open Odfer is not a competing offer m terms of Regulation 20 of the SEBI {SAST) Reguiations; oy woRLD LEADER IN AlR COOLlNG

4. Purva Sharegistry (Inda) Private Limited, Registrar to the Offer, has confirmed that fhe Letter of Offer to the Pubiic Sharsholders of the Target
Company whise names sppear 3s.on the kentified Date Le., Tuesday, October 12, 2021, have been dispatched through speed post and
registarad post on Thursday, October 21, 2021, Additionally, the electronic dispatch of Letter of Offer to those Public Shareholdars who
have registered their Email Addresses with the depositodies has been completed on Thursday, October 21, 2021;

0. Please nole that a copy of Lefter of Offer including Form of Acceptance-cum-Acxnowledgement] is also aveilatés on SEBI's websie at
o sebl.govin, Manager to the Ofier's website at wanw capitalsquang.in, and BSE Limited's website at www.beeindia. com;

6. Pulblic Shareholders are reguired to refer to the section @led "Procedwre for Acceptance and Settiement of the Offer "beginning on
page 18 of the Latter of Offier in ralation to the procedure for landering thelr Equity Shares inthe Open Offer;

Instructions for the Public Shareholders SYMPHONY LIMITED

gl In case the Eguity Shares are held in physical form

Pubke Sharaholders holding Equity Shares in physical form may participate in this Open Offer by approaching their Selling Broker and 2in Crores
providing redevant information and documents as mentioned in Paregraph 7.9 beginning on page 18 of the Letier of Cffer along wih Form
S

Extract of Unaudited Consolidated Financial Results for the Quarter and Half Year ended on September 30, 2021

B L’:ﬂi‘iﬁ:w fﬁ:ﬁ:"’ﬁ‘;ﬂzg‘hm;“"“ 1 I —— Quarter Half Year Quarter Half Year
ic olders holding the Equity Shares in demat form may participate in ipen Offier by approaching their Selling Broker an
1ender their Equity Shares in Open Offer as per the procadure as mentioned in Paragragh 7.10 beginning on page 19 of the Letterof Cifer Particulars Eﬂdﬂﬂ Eﬂdﬂd Ended Eﬂdﬂd
) ﬁmhmmh;'rdemllx wied from Securities and Exch Board of India vide letter bearing red bar SEBIHO/CFOVDCR-IY 3“*5‘ pos 3“*33‘ e e P - e
. observalions received from Securities xchange of Incia vide letter bearing reference number - n . n
CW/27740/1 dated Friday, October 08, 2021, in ferms of Regulation 16 (4) of he SEBI (SAST) Reguaticns upon submission of Oraft Letter (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited)
B fhcrﬁerlmeu;:emumt;:}m:1::3"-'3?:[:4&?&:1;' Cmean Offer since the date of the PA, DPS and the Letter of Offer. As on the date o HE"#’EHUE fmm Upﬂ'mﬁﬂﬂs 22{] 45[} 191 345
. There are no other material updates in refation to this rsince the date . a r Br.As on . :
thiz Adverisement and in the best of knowsedge of tha Acquirers, these are no statutony approvaks requined fo be implementad by them FrﬂﬁU{LﬂSS} before EIGE[]'EIHHEH items and tax 40 o0 26 22
1o completa this Open Offer. Exceptional Items = . 7 7
§.-Sehothile o Aciiss : Profit/(Loss) after exceptional items and before tax 40 50 19 15
z il ;"“'"“ 5”“:':* :"“d 5‘“; Net Profit after Tax for the year/period 30 36 15 17
“Date of he Publi Amnauncemart Friday ooy, 2021 | Frcay 16 iy 2021 Total CGI"I"IFII'E"'IEHI"IEIUE Income for the year/period [Cﬂmpﬂsmg Profit 25 35 13 17
Lagzt date of publication of Detailed Public Statement in newspapers|  Monday 26 July, 2021 Monday 28 July, 2021 for the FEEHPEHQH {EﬂEf tax} and Other Enmpre hensive Income
Lt date of filing of the Draft Letter of Offer with SER Morday | 02Augus, 2021 | Monday | 02 August 2021 (after tax)]
5 el for e BV cre( g compaling ciasel Tuscouy 1 WAUGua Ul | Tueerey | 17 Pug S0 Paid-up Equity Share Capital (Face Value ¥ 2/- per share) 14 14 14 14
::m;::gfmnmh SERBI's cbsarvations will be raceived wg:?;may E:ugus!.zij :n:'iazﬁ {t?z?ﬁnmr.a};:;i Eamings Per Share l{ﬂf # 2/- each }*
an * riday ugust, uesday October, . )
Date by which the Letter of Offer wil be dispaiched o the | Basic & diluted (%) 4.32 5.19 2.17] 2.39]
sharaholdars whose names appear on the ragister of mambers on " : :
the Icientiied Dt Friday |03 September, 2021| Thursday | 21 Dctober, 2021 EPS is not annualised for the quarter/half year ended September 30, 2021 and September 30, 2020.
Last date by which the commitiee of the independent director of the NOTES:
Target Company is required fo give its recommendation o the ;
Public Shareholdars for this Open Offar Wadnesday | 08 September, 2021 Tuesday | 26 October, 2021 |1. Key numbers of Standalone Results are as under: — [RinCrores)
Last date for revising the Offer Price { Offer Size Thursday | 08 September, 2021|Wednesday| 27 Octobes, 2021 Half Year Quarter Half Year
Date of publication of opening of Open Ofer publc announcement Ended Ended Ended
in the: newspapers in which this Detalled Public Statement has Particulars
been published Thursday | 09 September, 2021 | Wednesday| 27 October, 2021 30-Sep-21 | 30-Sep-21 | 30-Sep-20 30-Sep-20
Crate of commencemant of tendering pencd ("Ofter Opening Date”)] Monday | 13 Seplember, 2021 Thorsday | 28 Oclobes, 2021 {Uﬂﬂ Uditﬂd] {u nau dited} (UHE udited ]
[rate of closure of tendering period ("Offer Closing Date™) Friday |24 Seplember, 2021 Friday |12 MNovember, 2021 -
Last date of communicating the rejection’ acceptance and REUEHUE ﬁ-ﬂm uperatlﬂnﬁ ) 244
completion of payment of consideration or refund of Equity Shares 4 Profit/(Loss) before exceptional items and tax 50
ber thes Public Shanehol Fri 2021 N 29 November, 2021 ¥ 1
—— ":_ = e e dﬁ:::‘;m {;'imuhe' = w::da; = = Profit/(Loss) after exceptional items and before tax 50
ve timelines are prapared on fhe ines pro um Reguiations. Where last dates are mentionag :
for certain actiifies, such activiies may fake place on or before the respactive last dafes; Net Profit after Tax for the year/period 39

#Thare has been mo competing offer;
EActual dale of receipl of SEGT's final cbservalions on the Draft Leffer of Offer;
"Identifed Date i oy for e pevpase of defarmining e mames of e Pubile Shareholders 25 on sich dale ko whom Bhe Ledter of Offar wovikd

2. The above is an extract of detailed format of quarterly/half year ended Financial Results filed with the Stock Exchanges under
Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulation, 2015, The full format of the

be sant All the Pubile Sharsholders (regieterad or Linregisterad) of the Equilty Shares of the Targe! Company (axcept the Acquirers and the quarterly/half year ended Financial Results are available on the Stock Exchange websites www.nseindia.com, www. bseindia.com
parties to the Share Purchase Agreamen) are elgible lo parficipals in s Open Offer any hime befare the closure of this Cipen Offer: and on Cﬂmpany’s website www. symphun:ﬁimited.cnm
10. The Acguirers acoept full responsibility for the information contained in this Advertisement and for the fulfillmend of their obligations |aid

downin the SER| (SAST) Begulations. Acopy of this Advertisement shall also be available on website of the SEBI at www sabi.gov.in E}l' Order Of The Board

and Manager o the Offer a1 weiw capdalsguare in; F s h Limited
11, The capitalized terms used in this Advertizement shall have the meaning assigned io them in the Letter of Cfier, unless ofhenwise OF Sympnony Limiie
| ﬂim s Achal Bakeri
§5U nager to the Otfer

Pl - Ahm i i i r
n _ CAPITALSQUARE ADVISORS PRIVATE LIMITED 808 ; AINTICRDAC Lhairman & Waneging Uirecto

CAPITALSIIUARE ™ 208, 2Fioor, AARPEE Center, MIDC Road No 11, CTS 70, Date : October 26, 2021 DIN-00397573

Website: www.capialsquans.in;
Mﬂnld:wfmm@-mﬁmwwmw' World 1 Largest manufacture of Residential, Commercial and Industrial Air Coolers. Availlable in more than 60 countries
Contact Person: Mr. Tanmoy Banarjee;
SEB| Reglstration Mo: INMOOOO12219

Andheri {East), Mumba - 400023, Maharashira, Indig;
R~ L, ympheny

Symphony Limlted, Symphony House, FP-12 TP-50, Bodakdev, O 506 Highway, Ahmedabad 380059, India
. CIN: LE32201001988PLCOD1055]1 | Wab: wwww iymphonylimited com | Emall: corparatéfaymphonylimiled com |Phane +91-79-66211111 | Fas: +91-9-66211159
On behalf of the Acquirers
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